Government [25 November, 2014] Bills 517

ARREST OF A MEMBER

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Before I call the next

hon. Member, as directed by the Chairman, I have an announcement to make.

Hon. Members, hon. Chairman has received the following communication dated the
21st November, 2014 from DIG & Head of Branch, CBI, SCB, Kolkata:-

"I have the honour to inform you that I have found it my duty, in the exercise of my
powers under Section 41 of Cr.P.C, to direct that Shri Srinjoy Bose, Member of
Rajya Sabha be arrested for case No. RO04/S/2014-(SIT) Kolkata registered against
Saradha Realty India Ltd. (Chit fund scam case).

Shri Srinjoy Bose, MP was accordingly arrested/taken into ¢ custody at 15.55 hrs.
on 21.11.2014 and is presently lodged in the police custody at the office of CBI,
SCB, CGO Complex, A-Wing, DF Block, Saltlake, Kolkata-700064."

GOVERNMENT BILLS

The Labour Laws (Exemption from Furnishing Returns and Maintaining
Registers by certain Establishments) Amendment Bill, 2011-Contd.
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SHRI TAPAN KUMAR SEN (West Bengal): Mr. Vice-Chairman, Sir, at the outset,
I crave your indulgence in the matter of time. I am a person from the labour movement,

and, I think, I would be able to tell something tangible.

Sir, my first point, through the Chair, is this. The hon. Minister is a new entrant to
the Labour Ministry, and while introducing the Bill, may be out of the record that has
been prepared by the Labour Ministry, he made a statement that this is the product of
consensus with the trade unions. That is absolute misstatement and misstatement should
not remain in the record. So, please remove that. If you go through the
recommendations of the Standing Committee, the Report of the Standing Committee on
this Bill, you will get yourself doubly reassured that there was no consensus with the
trade unions not even at the tripartite level on these issues. Whatever file you have
prepared in the Labour Ministry that I do not know, but that is the fact. I am a person
who is directly from the labour movement. I represent a central trade union organization
as its General Secretary. Sir, the whole approach of this Bill and in that matter let me
take this chance to say is that on labour matters a number of Bills are already pending in
the Parliament. Lok Sabha has also some Bills. What is the whole approach behind
these Bills? Is it for the betterment of the workers who are creating your GDP,
contributing to your GDP and who alone are contributing to your GDP and production

of wealth? On a bundle of currency notes only nothing can be produced. For whom are

* Expunged as ordered by the Chair.
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you giving this treatment? You are hearing only the voice of the employers, SICES]

T 2l You are not bothering for them, SiI die <dT 21 You do not bother for them. You
are putting them under clutch of Employers. Your Constitutional mandate for any
legislative process is to establish the rule of law empowering all. But the whole target of
your labour law changes targeting the threshold level of employment in the matter of
coverage, it is aimed at pushing more and more out of the coverage and protection of
labour law and throws them at the mercy of the employers. This is what is the removal
and enhancement of the threshold level which is only meant for that. No doubt, the Bill
was brought during the UPA regime. We, also at that time, were also interacting with
the then Labour Minister. 2 3% S I&i IS N il @@ﬁ SS9 9HT o’
fafes 21 We told our point very clearly. So, there was no consensus. Maybe, because
you are a new person in the Ministry, kindly check up. I request the Chair to please
remove that. Sir, the Bill was originally brought in 2005 with the additional provision
for penalty, enhancement of the penalty for the employer for the violation of labour
laws. It was substantially increased. That time the concerned Standing Committee
unanimously recommended and upheld this penalty provision and, at the same time,
returned the Bill to the Governments on the issue of Exemptions to again bring back
only after arriving at a census at the tripartite level particularly with the trade unions.
That report was placed in the Parliament on 20th December, 2005. After that the Bill of
2005 was withdrawn and it was reintroduced in 2011. 7o @) &1d I8 ¥ f& in 2011
Bill all penalty clauses were removed and in the same manner bothering about those STl
T Id &, the only exemption part by enhancing the threshold level, that part is
maintained. That Bill was also examined by the Standing Committee, the Report of
which was placed in December 201 1. Please go through that. It says that the Committee
notes that the Government reintroduced the amended Bill in March 2011 without
building consensus with the trade unions. This is on record and I am reading out from
the report of the Standing Committee which examined the 2011 Bill and submitted its
Report in the Parliament in December 2011. This again proves that the statement being
made that there was consensus is not at all a fact. It is an untrue statement. Then the
same Committee while examining the technological level being used in the production
observed in the matter of Employment level -- please go through the Report
recommended -- that from 19 it should go down further. At least it should not increase
because technology increases the labour productivity phenomenally and one worker is
now working, producing ten people’s work. One person is doing ten people’s
production because of the increase in technology. The Annual Report of the Labour

Ministry also identifies this fact that per month productivity in India -- measured in
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terms of GDP per person, employed per hour -- is 4.17/US dollars, that is, around
Rs.250 per hour or Rs. 2,000 per day. What is the minimum wage that you are paying?
It is maximum Rs.5,000-6,000 per month, while the labour productivity is Rs. 2,000 per
day. It is not my figure. It is a figure provided by the Central Labour Ministry in their
Annual Report of 2012. If all taken together, the situation demands that you must totally
reverse this Bill. Taking into consideration the labour productivity, their contribution,
the situation also demands that in the definition of ‘small establishment’ stipulation on
Employment level should go down further. ...(Time-bell rings)... I move my amendment

accordingly. Please allow me to speak for some more time. It is a very important Bill.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay. Take two more

minutes.

SHRI TAPAN KUMAR SEN: You say that you want to simplify. What
simplification? Please peep into any factor of in Delhi itself, you need not go beyond.
You peep into any factory in any industrial area, say, Okhla or any other place. More
than hundred workers are working, but only twenty workers are enrolled in their
register. There are written complaints to the Government. But nothing is done. This is
the state of affairs. And, you are further simplifying it! You are further diluting the
provisions. Is it in the interest of the labourers? Is it in the interest of enhancing
productivity? And, what do your own figures, the Government’s figures, say?
Submission of Annual Return and maintenance of enrollment register is a lawful
obligation. If somebody violates, he should be behind the bars. But you are not doing
that. What is the percentage of factories submitting returns? Your Government Report
says, it is hardly 25.9 per cent of the registered factories in the country which are
submitting Annual Returns. They are regularly submitting Annual Returns and
submitting other statements, required under the stipulation of the law. Seventy-five per
cent factories are not submitting their Annual Returns. They simply do not bother.
There is no inspector raj at all. That lamenting is done only to support the employers’
class, which is exploiting people. Seventy-five per cent of them are violating the lawful
obligation in open day light. That is the reality. And, you are further diluting that in the
name of exemption, simplification and so on and so forth. forad f%f(’ g7 foas 1%1'(’
MY e fod o a8, dd1gUl For whom? Whatever labour law, which is still
pending in the Parliament, submitted by your Government, it is at the same level and, in
that sense, your subsequent Bill, the Factories (Amendment) Bill, is contradictory to
this Bill.

(MR. DEPUTY CHAIRMAN in the Chair.)
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And, your another Bill, which is posted at your website, the Small Factories Bill is
further contradictory to the provisions of what you have made over here in this Bill. What
do you want to do? What is the meaning of enhancing the Employment papulation it and
making it forty and giving them concessions? It means as per Annual Survey of Industry
Report, published in 2012 -- more than 71.3 per cent of the factory establishments and
more than 80 per cent of the workers will be thrown out of the purview of the protection

of labour laws. ...(Interruptions)... I am just concluding, Sir.

Are you following the constitutional mandate of establishing the rule of law and all?
And, you are saying that only for this, the investments will shower on the Indian soil. I
am sorry, you place side by side and compare the last thirty years’ employment generation
and simultaneous employment loss, you will come to know the truth. Nothing else can
be far from truth by creating an illusion that the more concessions you give, the more
investments that shower. You are giving concessions to those who are already looting the
workers. This is nothing but illusion, just like our Finance Minister says, reduce the direct
taxes, you will have better compliance. The successive Governments have reduced the
direct tax rate over the years. As on date, the unpaid direct tax is more than Rs.5,00,000
crores a year and that is jumping every year. So, this theory will not work. I repeat again,
please relieve yourself of the concerns of those whom you are now busy with. ...(7Time-
bell rings)... Please consider the concerns of those who have voted you to power. You are
not doing this. This Bill is a betrayal to those who have voted you to power. So, we oppose
this Bill. I have moved a concrete amendment. I request the House to seriously consider
my amendment that has a scientific basis. It should go down from 19 to 14. Please support

this amendment. With these words, I place my submission on this Bill.
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SHRI DEREK O’BRIEN (West Bengal): Sir, our notice on this is under different
rule. It is under Rule 167.
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MR. DEPUTY CHAIRMAN: All right.

SHRI DEREK O’BRIEN: Sir, on the assurance given by the hon. Leader of the
House and now followed up by the Minister, our all notices are on the same subject, but
the Rules mentioned in our notices are different. So, tomorrow, please inform us as to

under what rule this discussion is being taken up.
MR. DEPUTY CHAIRMAN: Okay.
SHRI DEREK O’BRIEN: Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, Shri Bhupinder Singh.

SHRI BHUPINDER SINGH: Mr. Deputy Chairman, Sir, I do not know wherefrom
should I begin.

MR. DEPUTY CHAIRMAN: Begin from the end.

SHRI BHUPINDER SINGH (Odisha): Sir, this amendment is for labour, but in
this, I don’t find any benefit going to the Labourer. I want to know from the Minister
where is the line in this whole object of this amendment Bill where it has been
mentioned that the labourers will be benefited, or their family will be benefitted and
proper protection will be given to their rights. There is not a single word about this. So,
the name of this very Bill, the Labour Laws Amendment Bill, 2014 should have been
either corporate law or some other law Amendment Bill, 2014. We are here to support;
we are not here to oppose any progressive thing that comes before the House. Sir, as
many Members have already said, who are the real backbone of this democracy; they
are the peasant class; they are the labour class. For them, we are here. You want to
make a modern India and you want to make it number one in the world. Who makes
India? It is only the labourers, Sir. 31T S ORI FaerdT 7, 3R 39 TN & &g
T8 B St 1§81 TET 99 urgm| $§f$AT TET g9 Ahal B, B 9l TS g7 Feball
2l ]9 Jdg 2 f& about 418.27 lakh establishments are there employing less than 19
workers. The exact number has not been spelt out anywhere. If the number is brought
from 19 to 40, how many establishments will be benefited? What will it add to our
economy? What will it add to our GDP growth? What benefit, at the end of the day,
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will the nation get out of this 19 to 40? Sir, the entire Report is there with me. I know
the time is very limited. I will not take much time, Sir. I will take two, three minutes
more. But, Sir, nowhere has it been spelt out. In the Statement of Objects and Reasons,
‘computer-based forms’ has been mentioned. Sir, computerization is there, but why has
it been mentioned ‘computer floppy” here? It should be put up on the Net. Then, at least
the labourers’ children, who are being educated nowadays, can open the Net, go to the
website, and know whether their fathers work in the concern, Establishment on record,
whether their names are on its rolls or not. At least this information should be made
available to the children of the labourers who are working there. Then, Sir, hardcopies

of the print-outs should be kept so that they get benefited.

Sir, talking of the penalty for failure to furnish returns to maintain any register under
the Scheduled Act, at page 35, I am amazed, as I don’t know in how many cases penalty
has been fixed on the industrial houses, small, marginal or big, in labour-related cases. In
how many cases, at least during the last six months of this Government, has penalty been

fixed on established houses?

Sir, in our State, we have made a provision whereby we have allotted 1 percent
of Laourers through which we give extra benefits to the labourers. Is it being uniformly
followed in the country that when we make the estimate for any project, the interest of
the labourers and their families are taken care of? What security is there for their family

members? Please explain?

Sir, this Bill was mooted in 2005 and in 2007, there were long discussions. From
2007 to 2011, for four years, there was a quiet, nobody knew what happened, and now,
in 2014, it has come with an amendment. The whole House would like to know exactly
why it was brought from 19 to 40. T8 FEIT A & ol 40 T <TIT TT; BT 60 AT
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MR. DEPUTY CHAIRMAN: Thank you, Shri Bhupinder Singh. Now, Dr. Ashok
S. Ganguly.
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4.00 p.m.

DR. ASHOK S. GANGULY (Nominated): Mr. Deputy Chairman, I have been
listening with a great deal of care to the previous speakers. I am pleased to be
addressing the hon. Minister, through you, Mr. Deputy Chairman. While I was listening
to many of the speeches, it reminded me that very little has changed in the last 50 years.
The country has changed, the economy has changed, but the language of trade
unionism, of labour laws’ implementation, has not changed. All that has happened is,
possibly, what was heard on a 78 rpm record is now being heard on a CD. I think this is

very unfortunate and this is very serious.

Sir, economic reforms started thirty years ago. Why did labour reforms not start
thirty years ago? This is a question, hon. Minister, that we have to think about very

seriously. We cannot do it in salami pieces; we cannot do it in slices.

If you walk into any city of any size and walk past or drive past building-construction
sites, they are a shame to this nation. The trade-union movement -- | have worked on shop
floors myself has been eroded in this country, with all due respects to my trade union
leaders and friends. It has eroded because its power, its performance, its effectiveness is
no longer there, with due apology to everybody. Therefore, hon. Minister, through the
Chair, I request you that do not bring Bills which bring about minor changes. Labour
reforms like economic reforms need root and branch transformation. We can sit here
and either agree or disagree with the amendments in the Bill, but I don’t think that it is
a justice either to industry or to labour or to their family or to the future generations in
this country. Therefore, I am not going to quarrel with you regarding how many numbers
will be covered and how the records will be kept and so on and so forth. With ‘Make in
India’ -- like what has been happening in this country for the last twenty years, we want
to progress; we want to progress faster -- I think we must look at modernization of labour
laws, modernization of trade union movement and modernization of investor outlook in

a holistic fashion.
(SHRI SUKHENDU SEKHAR ROY in the Chair.)

I request, through you the hon’ble Minister, to please go back to your Cabinet and
discuss this issue de novo so that we can all jointly look at the issue of vital importance to
future of India. Please take note that the trade union movement even in a country like the
United States has been decimated; it has been destroyed. If you look at the auto industry
in the United States, if you look at many of the labour-intensive industries in the United

States, they are in dire conditions. We have a chance not to repeat it. I request you, don’t
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bring piece-meal amendments; look at the larger picture, get all the work together and
then look at a labour modernization law in a comprehensive manner. I thank you, Mr.

Chairman.

SHRI D. RAJA (Tamil Nadu): Thank you, Sir. The country is passing through a
very critical period. I hope the friends on this side will review their position and disagree
with the Bill placed before us, even though it was originally their Bill. Sir, make business
easy, ‘Make in India’, should not be the driving concerns of this legislation. The working
people both in unorganized sector and organized sector are at distress. Despite what our
good friend, Mr. Ganguly, has said, the trade unions have to fight for their legitimate
functioning. It is not that trade unions are allowed to function. The classic example is
what happened in Maruti in Delhi. So, let us not undermine the role of trade unions. Trade
unions played a very great role even during our freedom movement for the Independence
of the nation. In the post-Independence period, it is because of trade union struggle that we
got some laws for working people; it is not that somebody gave these laws on a platter to
the working people. Sir, having said that, I must underline the fact that labour is a process.
During this process, wealth is created; surplus value is created. Here the role of working
people should be understood. The working people are the primary productive force in
the labour process. It is not that I am talking something new in this House today. It was
the greatest analysis by Karl Marx in Das Kapital, and nobody has ever challenged the
great analysis made by Karl Marx in Das Kapital on how he explained the labour process,
how he explained the value creation and wealth creation. Who is really creating this
value? It is the labour class, it is the labour power which creates the wealth. Even Thomas
Piketty, in his book ‘The Capital in the Twenty-First Century, has acknowledged what
Marx had said in those years. Piketty has gone even one step further and has said that the
unprecedented inequality, the unprecedented disparity, has been created because of these
economic policies and the concentration of wealth in the hands of a few people. Here, |
am putting this question to the Government, which claims to be a welfare Government.
You cannot deny, or, you cannot oppose the Congress Party because the Congress Party
also claimed that their Government was a welfare Government. And you will also claim
that your Government is a welfare Government. If the Indian Government is a welfare
Government, [ think the interests of labourers must be kept in mind. But this legislation

is really letting down the interests of workers.

In this Bill, the hon. Minister has added Schedules from 1 to 16. It starts with the



Government [25 November, 2014] Bills 527

Payment of Wages Act, 1936, and then goes up to the Building and Other Construction
Workers (Regulation of Employment and Conditions of Service) Act, 1996. All these will
be covered now under this law. Here, the issue is that if you increase it from ‘nineteen’ to
‘forty’, can you really protect the interests of workers? I think, this is done because the
Government wants to help the industrialists, the factory owners and the capitalists -- I
put it in general terms -- and the Government is not interested in protecting the interests
of workers. That is what we are asking. Why can’t you reduce it? My hon. colleague,
comrade Tapan Kumar Sen, has mentioned that productivity is increasing every day. As
science and technology grows, productivity increases, and now, it has brought tremendous
changes in the labour process. So, the Government should reduce it from ‘nineteen’ to,
say, ‘fourteen’ or, say, ‘ten’. Even Shri Satish Chandra Misra has asked as to why you
cannot make it ‘ten’. But, you are making it ‘forty’. For what are you doing it? Whom
are you helping? These are the questions that the Government has to answer. That is why
we are not in a position to agree with the Government on this issue. We are for reforms
but reforms for whom, for whose interest? If reforms are really genuine in the interest of
workers, we will be the first to argue for such reforms. But these labour reforms are, in
fact, anti-labour. That is our charge. These are anti-labour. These are pro-corporate. If the
Government wants to serve the interests of corporates, then it should make it clear. People
will decide as to what they should do. As the hon. Minister is a new Minister, [ must bring
it to his notice that all the Central Trade Unions, despite what our friend, Dr. Ganguly,
has said, have given a call. The workers will be on the streets on December 5 opposing
all the anti-labour legislations proposed by the Government. It is not that we are doing
it now. When the Congress Government did it, at that time also, we opposed. We did not
compromise on this issue. Now also, we oppose it. We don’t agree with this. These labour
reforms will not help the labour class, the working classes. That is why I request the hon.
Minister to re-consider these issues. Hon. Minister is a new Minister. [ know that he is
a very sensible person. Why can’t he reconsider the whole legislation? Why does he go
from ‘nineteen’ to ‘forty’? Why can’t he bring it down to ‘fourteen’? We all will support it
if that is done. We will agree with him. But don’t increase the number to 40, which will go
against the interest of workers. That is our plea. That is why we have given an amendment
also. Finally, Sir, I would like to say that the workers are the strength of the nation. They
produce wealth, they create value, and, if they are not taken care of, their interests are not
protected, we cannot save this nation. With these words, I oppose this legislation and I

would like the Government to reconsider this legislation. Thank you.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you. Now,
Shri Ananda Bhaskar Rapolu.

37t T WY IMUI (AT « AT SUFHTEIE Helqd, YO3Md § H U
TS TS, WRA & DI BT & R drel FAL, AT a=ell & O G, Fdhl el
golTs DR dTel, FIh] Tl o™ BT DI B dldl §SM ST St bl 9978 odT

'*%"I Sir, the dichotomy and the tragedy is that the newly-inducted Ministers are yet to be

introduced as a formality by the Prime Minister of India in both the Houses of
Parliament, I believe, but, in particular, in our House, they are yet to be introduced.
...(Interruptions)... That is what I am saying. Instead, the Leader of the House
introduced them. This is the historic time to assess and understand the labour
employment, labour welfare and the social security situation. To begin with, Mr. Vice-
Chairman, Sir, I would like to recollect the efforts made by Shri Varahagiri Venkata
Giri, who subsequently became the President of India; Shri Gulzarilal Nanda, who
became Prime Minister twice, though interim; son of Gujarat, Shripad Dange, a son of
Mumbai, and several other veterans. With their efforts, even before Independence, in
1931, there was a Royal Commission of Labour to understand the plight of the

labourers.

While making preparations for my presentation, I studied the findings of the 1931
Royal Commission on Labour Reforms and I found that we are going back and back and
back. Just now, veteran trade union and communist personalities, Tapan Kumar Senji and
D. Rajaji, and, learned thinker, Ashok Gangulyji, made their observations. These are the
times of undependable employment. We are passing through such times that the private
sector, the corporate sector cannot assure employment not only to the lowest of the low
but also to the highest of the high. Let us not forget that the productivity of labour is not
only an essential condition for the prosperity of the enterprises but also a basis for the
sustenance of the workers and their families. Just yesterday, a delegation of Anganwadi
workers met the hon. Labour Minister. They are now more than ten lakh people. Those ten
lakh workers and their families are not under any labour law. This is the situation of the
contract labour. If we visit any industrial establishment or any project site, the condition of
the contract employees is so pathetic that we can see the pathetic India besides sustained
India. It is glaringly exposing that we are yet to include. If such is the situation, what is
labour welfare? Whether you like it or not, just now D. Rajaji mentioned, labour welfare
is the critical dimension of industrial relations and it is an integral part of social security.
Living standard of workers shall also find a place, this is my plea, in assessment criteria
for deciding the status of industrial units, particularly the public sector undertakings,

as a model to guide and encourage the safe labour welfare. Can we achieve it? This is
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the enactment which was pending since 2011, but this has been drafted in 2005. This is
the improvement from 1988 Act. We were also worried. Even during our Government,
when this enactment had to come, we tried to convey the observations and agony and
expressions from various labour sections and associations. This is being looked upon as
something contrary to the interests of the working class. But actually, the intention of this

Act is not the same. ...(Time-bell rings)...
SHRI ANANDA BHASKAR RAPOLU: Sir, may I take two more minutes?

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): You may take one

minute.

SHRI ANANDA BHASKAR RAPOLU: The intention of this enactment shall
include the availability of the modern advanced technology to record on the computer
and website. There is every necessity to have the data inclusion of each and every, lowest
to highest, employee of any enterprise. Then only, the doing away of these returns and
registers will assuage and give confidence to the working class. The inter-State migrant
workers’ condition is so pathetic. The Labour Minister is a much travelled person. As we
were travelling into Maharashtra and Gujarat to understand the migrant workers from our
land, Telangana, he was also travelling to such parts. The Act which is intended to protect
the interests of the inter-State migrant workers is not being adhered to. There is also
no corelation between the Central and the State-level laws. There is a big gap between
the Central and State-level establishments in implementing the labour laws. With this
situation, this enactment will be naturally looked upon as if it is eating away their interests.
The labour class may think that it is contrary to their interests. ...(Time-bell rings)... To
convince them, you have to ensure that all the private and public enterprises shall need to
adopt the modern technology and to include not only through ESI but also through several
other mechanisms so as to protect their employment. At this point, before concluding, I
would like to make a mention about the pathetic condition of the journalists, in particular,
in visual TV media. There is a Working Journalists and Other Newspaper Employees
(Conditions of Service) and Miscellaneous Provisions Act, 1955, Labour Ministerji. But
this needs to be included to look after the interests of electronic and various other forms

of the media so that the working class of the media also gets proper protection.

With this, I would like to conclude while appreciating the efforts of Labour Minister
which will lead to the labour welfare. Thank you very much.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Parliament has enacted a number of

laws, labour laws, to regulate the employment and the conditions of the service of the
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[Shri Tiruchi Siva]

employees. Whenever a law is enacted, it prescribes the employers to maintain some
registers and to file some returns with some basic details like the wage slip, the amount
of work done slip and the returns related to accidents and all. Over a number of years,
the number of registering establishments has increased and there have been persistent
demands from various quarters that the process of filing these forms have to be simplified
and the area of this coverage of exemption be expanded. Based on this, subsequently, in
the year 2005, in the same august House, the Labour Laws (Exemption from Furnishing
Returns and Maintaining Registers by certain Establishments) Amendments and
Miscellaneous Provisions Bill, 2005 was introduced and that Bill was referred to the
Standing Committee and the Standing Committee, after having discussed it thoroughly,
recommended to the Parliament that the views of the employers and various employees’
organisations have to be taken into consideration and, after having arrived at a consensus,
necessary amendments have to be made. After that, so many meetings took place with the
representatives of the employers and employees’ organisations but a consensus was not

arrived at. Subsequently, the Bill was withdrawn.

In the year 2011, Sir, again a Bill was introduced which we are discussing now. This
Bill provides for four things. I think there is not much to be discussed about except only
one thing. What does this Bill seek to amend? Schedule I of this Act is substituted. It has
already got nine Acts which exempt some establishments from maintaining registers and
filing of returns and now it is expanded to sixteen, which includes seven more Acts which
are very well-known and which are very relevant also. They include the Motor Transport
Workers Act, 1961; the Payment of Bonus Act, 1965; the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966; the Inter-State Migrant Workmen (Regulation
of Employment and Conditions of Service) Act, 1979; the Dock Workers (Safety, Health
and Welfare) Act, 1986; the Child Labour (Prohibition and Regulation) Act, 1986 and the
Building and Other Construction Workers (Regulation of Employment and Conditions of
Service) Act, 1996. Sir, it is very simple. It also substitutes the Second Schedule to the
Act. It specifies new forms instead of the present forms ‘A’, ‘B’, ‘C’, ‘D’ and ‘E’. It is

accepted.

Thirdly, Sir, it provides for maintenance of registers and returns in computers through
computer floppy. That is also agreed. The fourth one, which is being discussed and for
which amendments have also been given, is to revise the definition of the expression
of ‘small establishments’. Sir, ‘small establishments’ includes only those establishments
which have workers from nine to nineteen. Now this Bill seeks to amend it to raise it to

forty. Sir, the Standing Committee, which considered the Bill when it was introduced in
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2011, has recommended very strongly, and it has to be taken into account, that certain
establishments, which are high-tech establishments, which have a high turnover and which
may have lesser employment, will also come under its ambit. We should very seriously
think that medium and large establishments should not enjoy the benefits which are given
to small establishments. So, it has been recommended by the Standing Committee that
the status quo must be maintained or if it has to be raised, it may be raised up to 25. But
it sticks to 40.

Some amendments have been proposed by comrades Mr. Tapan Kumar Sen,
Mr. P. Rajeeve and others. One amendment proposes that it should be brought down
to 14. Another amendment proposed by Mr. Vivek Gupta sounds sensible. It says that
if the small establishments have a turnover exceeding 10 crore, the exemption from
furnishing returns or maintaining registers required to be furnished or maintained under

the Scheduled Act shall not apply to them.

Sir, the number of employees in an establishment should not exceed 19. Or if it
has to be increased, it could be increased up to 25. And if the turnover exceeds ¥ 10
crore, they should not come under small establishments. This is the only thing which is
disturbing.

The other things in the Bill are to be welcomed. This has to be taken into consideration

by the Minister. Thank you very much, Sir.

1. ARV AT (AL UT) : HEIGY, TAN o #Al, d€R6 o off &f §
U <A1 g 6 STP! Ve Heaqul RFHERT 8T dR1 BT adr U< gafl g
ffead w0 | 76 g H Sl SMEHTY JBT R AR B T8, 931 GRit 7 {6 59 98M
H B AOIGY & IR H, #f® & IR § GF Al 2§l 99 W 9 @ J4qig, wIikd &
fore =14 ofik gofl, &1 ufey &, f9 W <21 & J4fg B1 I g iR f4Hry #1 &R
JeaT Tl TART I I O P & SIFd € HfY 9o <91 ¥ &R Sy geaan M w®
¥R 21X 81 I8 o TeTE S R, BN 9O Q¥ 21 S9! R 9§ SR SR @t
SR Bl U IR § IR 91 81 8kl &1 89 AU WWIRTIA HINe Bl ITe IG5

“BH B9 ¥, RIT BT 7T &, 3R RIT BT 314,
el faam 3reT e v, 3 IHEY 9yt

39 AT Bl FARTHROT d9 BT, 919 89 949 IR RIIRieldR faar &l

T8 S BT AT &, ST AT & IR H $H8l T 8, AR & IR H P8l 11
g, SN & IR H $H&T T 81 S Ugel 10 & 19 I 2} 31d SHB! 96T B 10 | 40
P T Bl 3@ U8 40 B A1 B, @ I8 VS WIS e gl afe yemafia
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[©1. AeARE STfear]

AT 10 H 20 H ST BT Al B AT &1 Bl 811, If &1 Il 817, o1 SwH
FUR B DI ATILIHAT 21 IS /DI 19 F 14 A R 71 T &R I 19 S
Bl g, ar TS s T8l 8| SAfeTy BHRT hel ® fo uemafie evar ol Sif¥e
U R B SMATIDBAT &, IRYYT B D MALIDhT 1 Ife =ATIqul Fe=eT 8l e,
a1 R e & R Al dab RTTap] ge el g8 & 3iR Rl 10 9§ 19 § ugl ge el
gs 21 3R 3@ Y8 10 | 40 B SN a1l &, AT IS a=AT S1ab 8, Il STl
frderor, giieror Ste 2., U 1 8T € {5 s w9 ardl @1 vl A w81 ugd 9
S BT J 3R AT 16 5 BIHI & IRR H TADI AN Bl I g T, AT
JTIBIT HRAT T S8 S Bl BHRT 19 3MiGTel- BIs 3T &1 al 8] 8, 99 bR
B o9 I FAR T H M SRl g1 H W AR &7 F AT g SR T 1966 |
B AT b A 2 FHWSA b qR H G0 B g, e 98 JIfSd &3 § 8, e
IRAMST & 3 &Il 37T il AR aRRART 81 8T 8- IIRIBRUI, JeIHR0T iR Yooft
BT 99Td, 39 AR Gl b I8 gU 9 g1 H T8l g4 U 31KIcd dI g9 8, g8l
BY & P G W BHIAT 81 3AfAY 89 I8 Y HE Wbl © (b SIF I8 19 I 40 &I
ST, G S99 BRI Bl [Sahd 8RN? I8 SId & b FART GRIAT (W Sidb ] B
..(T B ©EY).... IRT A1 3 g8 AHY q1h] 21 G U] BT qATw qH a1 W Bl

SyauTege (3 GO IR W) : TSI BT <Icd <A WH B dTell B

Please make it brief.

S1. AAARRV ST : I8 S &l A el 7 g del § & v 22 fe
e B, 31 oY &1 e # g5 &1 <41, A1 § B a1 drhm? § oear § 5 3
HRI 91 I8 aTell €, g I IR 91 US IR H T2 81 T2 1 d9) R AT IR
W UH HIE-A1 8 T ¥ o) ReRf gaq anf F @ w E, ofeT wr g
SHHIMGA REBFY 81 37 &, DIRRT SIRI &, IR g9$ Ul 3fes! gd a3yl §9AR
U B & BT Sl HbioH g, IAd] IS &9 A1dh-dldg el ddl, al I ARI a1
S TRE W Tkl I8 drell 1 3AfelY 89 I8 Hel diedl [P AR 9gd AN FE-
BT 91 8Y & 3R 58D oI 897 Adbs olar AT Al g1 7| 5ia § 309 #4301 o,
Al 5 &l g1 Sil b Iged | Uhs ldR BHIRM I AT| ITH IHD BISIST 317
g, S ey arer U 81 99 IR fwpsf R faR e & v, S R
Rerd 89 a1fay oik 7 frd dRg 9 8 a1y, WRaR 98¢ $Rdl J&dl gl Jg 99
RN & FeTs- AR | 8F1 @12yl 99 R faaR & & foy 89 g gfe anfe &
WﬂtripaﬂiteéﬁmﬁglWW’?WWW%W%%,W
TN EY a9 19 A 4l B ©1 ST 8f e, 89 RIS 579 F e § JTdhx Wt
MYt 9TGT BT IGA Bl S H 579 FAT o1, A1 A T8 I SRS SRS Bl HIel-
JedieRur BT B T o1 39 T T HET o7 f5 BRI I HIT-Uu I T,
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AN U9 §R ¥ 3R T 39 g &1 g & sier o fean < o fifea w9 @
STET U 3R §F §I% & HIEH | ANl Pl ISR &7 & 37a9R J&T B 9o ©, del
G BIR R & AT W B9 IRER 3fiey iR Aipiid deaui & 7reas 4 g
PCHGH” BT WG W U PR A &1 AR T U URAR &, 39 THR BT 41a Al
99 UeT fan ST HeT B

31T % $9 WRFT WX H I8 HEA1 A6 § [ il I8 B ¢ AR 59 IR Fee
3ITAT BT B, $9 IR 37T RGNV B Bl SO el 2, oAfhd I8 91 9iox 8 b
3 TR & S B Soxd 21 S sl Tafiar g8 € &k S el 9@ g3 €, 39
GUR B & U 3 I8 WRBR 1S 81 I8 Al 984 Ueal ¥ UfST & 3R 39 uR auf
A M I BT 2 99 39 W Ju A HM Idl 8T T Al YhaRI ol 721 &1 791 I8
e fqgye 1y [9T H U8l R SR 2005 H GRRATUS b T o1l v 29
Heeft It el 9ff 3 59 fadue #) Sita & SWId $9H $B Suey fay 9
IAF 91§ 9y 2007 H AT 91 HHARI ST & A 8GN Bl TS
WISl &b A1 s dal H 7 Hel UR FagHT a1 IHH I8 g1 o1 b g
ST B AT BT TSTHR 16 [HAT SATY ...(AHI DY ") g W1 7 qRHATT
FHATRAT BT AT 10 F 19 & R T 10 I 40 A DI 91d Fal Tl 96 Rbls
AT IRE/Selag M IIGER @ Bl A &1 SN, $9 YHR &I a1d gsl
faer™ aR WA B 9 Y S Bl # ufoRenfud ferar 9w, ¥ AR 9 B Bl
TS W1 & oIy g8 2

§ fifeaq w9 4 98 de AR 5 g S BIH AT 8, I8 U o 99T 4
el B, FifPp 7 GRI Il Bl B & oY 89 980 Udl ¥ R by &1 safoy v
FE1 & T & udlen ot ARy 6 &9 o gari, el 89 ok Rt ded g,
S IR H Haifor v A IR B gH Holgr $ fod B IR B, SHD TOIR
D, SU FHSITd Sitad Siie & 3ifeer e, sab forw yarg fear sl

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you,
Jatiyaji.

S1. AAARRIV AfeAT : R, § 1 e § Ul 91 WA BRAT gl 8 R P
AfET B R JhR A IR §, I HGFT B H IT e BT a1edl ) T Bl
Z: "We, the people ot India, having solemnly resolved to constitute India into a
Sovereign Socialist Secular Democratic Republic and to secure to all its citizens:

"

JUSTICE, social, economic and political;......

I ARG =TT B9 918, AN IR-IR1ER] FATE 8191 91RT, 3Mfee
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fraR BT Y UP U B Bl Gor HRAT a8y, R 51T b1 T Fed| <o
& & § B B, B FT STH! A A8 I=T S I 919 of HIP &H N 9|
ffeaa wu A sifel & SfiaT & | & g @ 99fE JSF g8 © SR g9l 39 AR
BT H Sl g8 AMET A IET 8, S GGl Bl FibIHd A U ARPR g1
ARNedl Bl fha 3/es dRId A AR BR bl §, I8 Q@ Bl JqAR Hel M iR M
I aTel 9T H &9 5 TR | il &St ggf 991 32 €, S o g6 9 @t
FA1 T e, g1 €1 991 fde &R0 81 9gd-9gd g=ds|

SHRI ANIL DESAI (Maharashtra): Mr. Vice-Chairman, Sir, I thank you for giving

me an opportunity to speak on the Labour Laws Amendment Bill, 2011.

I would like to congratulate Shri Bandaru Dattareya, Labour Minister for introducing
this enactment on labour reforms. The Labour Laws (Exemption from Furnishing Returns
and Maintaining Registers by certain Establishments) Act, 1988 has a limited application
for providing exemption only to the establishments employing up to 40 persons. In fact,
this Bill envisages that the establishment should furnish the information electronically.
A number of colleagues have deliberated on vital points. As far as labour is concerned,
if we see what is happening in Maharashtra, the condition is very pathetic. Though I
rise here to support the Bill, but due to certain nuances we need to look into this Bill
so that deterrence of that kind is enforced on the employers who will avail of this new
arrangement and system. Though electronically these things are to be maintained we used
to say that license raj was coming very heavily, inspector raj was also proving detrimental
to the health of the growing economy. But now doing away with all these things and
the enactments which were earlier nine are being increased to 16, are coming under the
purview of this Act. If we see in the private sector, hire and fire policy is going on. In
the public sector undertakings where organised trade unions and trade associations are
working, there too, today the definition of ‘labour or employment’ is coming under the
contractual labour. If these things are to be controlled in any nation, its economic progress
depends on labour. It is the indicator of the labour which is very vital for the economy.
Here in this Bill the penalty clause is missing. I think that should be inserted. Otherwise,

deterrence on the part of the employer will not be there.

With regard to contract labour, day in and day out, things are going unabated and
unchecked. For example, employment of bonded labour, casual labour and daily wage
labour has taken place instead of employment of permanent labour. All these things will
definitely help in the cruelty by the employers which is going on unabated. If we look

at the Minimum Wages Act, it is only on paper. But if we go randomly to any factory or
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establishment in Maharashtra, we can see that these things are not observed in letter and

spirit.
(MR. DEPUTY CHAIRMAN in the Chair.)

The exploitation of labour is rampant and there is no check on that. Labour welfare
measures or ESI or PF or gratuity or bonus or over time remain only on paper. As Mr.Tapan
Kumar Sen has said, those things remain only on paper. When the exploitation takes
place there is nobody from the Labour Department to check it. Due cognizance should
be given to the labour unions and trade unions. They should be consulted time and again.
These kinds of checks are very essential to ensure that these new labour reforms are
implemented in helping the economy. When we are relaxing, when we are reposing faith
in the employer, the employer also in return should look towards the welfare of the labour.
Social security schemes are there only on paper but they are not being implemented in
advanced countries. The social security plays a very important role which is not so in our

country. We have still to go miles towards the direction of progress.

The condition of our farm labour, construction labour, low-graded menial labour
and even the migrant labour is very pathetic. You do not know what kind of future they
have because every day whatever they earn per hour or per day finishes by the end of the
day; their future is at the mercy of the employer. Often it is seen that they are thrown out
and new workers are taken in; there is no register. Even after we enact these kinds of laws,
there should be some periodical checks and some Inspector Raj even though it has been
minimized -- to ensure that electronically whatever forms are required to be filled in by
the employers are filled in. It is often seen that they do not maintain them sincerely. So, to
ensure that, we should have penalty clauses and some strict measures as far as defaulters
are concerned and against those who do not adhere to the newly enacted law. If these
things are taken care of, things would be better and the economy would move forward in

the manner it has been thought by the NDA Government.
MR. DEPUTY CHAIRMAN: Thank you. Mr. Minister, please.

3 IR ISR FATT F g 731 (3ft I gaa) « < I9-dT argq, anft
BT T Gl 7 BBl f[AvT Il 599 Ugd b § 9t o & favy )
T & IV M, SO U8l faiyex ¥ 39 9ed &l iR 9 Aewil &) g=ydre
ST BT g SUIETR AT e 7 JARMIgSS Ader DI 3R AR &1 D
forar 21 i e el St 77 ) 96 & IR § FET, 'R US i 7 Sfiaret
THd F IR T Bl IR I I 7 R Hses Adey $ gR H BRI &1 hivd
fopam T_T By QﬁTIT arfY stﬂsﬁTgv_é JFex TR %, which constitutes 93 per cent of
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(st de1% <]

our work force. Ninety-three percent of our workforce is unorganized. TG HUR A
ggd Al 9Tl B AR R & (S, § 3 ¥ B Gl I U GHET Q1 AT8l
2 H I T APHR, & BN THA & FeNIE Pl RIS Aede H3 3R 73l BN &5
AT ¥ TP AZSH Bl UIcde R B TSR FART g1 SHfely dIs W 3MTeidT 3
#7d MUl UH 91d F AN IR-GR 91 R ¥, A 8 FEgERATE 21 I8
HAASHIRAeH, 1 2, 396 aR 9 § & & 94 9al ¥ AU HA1 a18dl g b
R oY -1eFTd Seve ?j&ﬁ’? 2, For us, our national interest is supreme. It definitely
includes workers, interest. § S X % G WG| Bl I @8 G, ol [ARTBR
S S8 Tripartite Committee H IR Pal AT, IHDT 21 %ﬁ@T AT BRI BT DI
BT The fifth meeting of the Tripartite Committee was held on 7th June, 2007. Its

minutes were circulated on 14.06.2007. The file was put up and it was approved by the
Secretary, Labour and Employment, on 3rd July, 2007. The file was approved by the
then Minister of Labour and Employment, late Shri Sis Ram Ola on 4th July, 2007
mentioning that a majority was in consensus and accordingly further necessary action
be taken for amendment of the Bill. So, these are the minutes of the meeting. That is

why I do not want to go into the dispute.

SHRI TAPAN KUMAR SEN: What was there in the CITU’s letter? You have

referred to the letter. Please spell it out.

SHRI T.K. RANGARAJAN (Tamil Nadu): If you mention about the letter, please

read it out.

oft de™ <R : T TEUcise HUYN Bl IAT &1 $(TY 37T §9 91 B
& § IRFUl W), fRvex dfhs TWEd de) BHIRE $ IR " Sl gan,
comprehensive rationalization and consolidation of labour laws ®X &, it is in active
consideration of the Government. S99 SITGT g9 I ST)d § Hel a9sdrn § 349
vy @1 SareT 7 Wiexd gU $ad Vs 91 Sl daredl g SiT e gl i g o,
TAR 9eH W41, 87 s AG] Sff 7 W w0 9 $al & e sfea, fSsiiea gfear
Ue U 31 ST SHH HaY g1 SToxd 8 bl $13TT1 Bl I8 H g4loy 8 ET §,
ST AR Ud a7 a7 A7 6 89N <9 H HRgdR a6y 4 BRIS 30 o &,
AfeT IHH A skilled labour is only 8 per cent. Imagine the situation of the skilled

labour. That is why ‘Skilled India’ is more essential. For that, our Apprentices Act is

there, which I have already mentioned. The important thing which I have already
mentioned is, the Amendment Bill is only for simplification. 3aH Rreiifhre &
foT w81 T Bl $9H BIs W AT §, S9P IR H BT $B W T8I B8l ol I &
g 9 81 fhar g1 gafey § g9 S1eT T8 BT aredil 89N THAT Sft 7 sa
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ST UM Y (a1l SHST sifestae W & - 59 glagn dicdl I8 g9R Uh 9 o
FATIT 71 219 GfaeT dIice A BAR FoIgR] Bl ggd o el Febal 81 I 1 16 R
TSl 8, 372 PUSA HRP UTHIIHC Tord! SRgTH| SIT 31T HET o, TAN THeATgol
BT Yidiec s, TS Bl SNV, 3R S o) & Qrege R o €, 89
AT RIRRES &1 9RI THhRIAE Toidl S 3R 378 89 axIaR BRI U™
P T AT ﬁﬁ?ﬂ ged H fI9iv®R & allotment of units, labour identification
number to the employees Ig AT ST IR gaH o € filing of single online return
BTN 16 IR oISl & THelgSl &l IF ofrsd Ned wigd g8rfll Computer generated
random inspection will be there. FEY I VeH SR fHAT ST 38T a4
Rgaet 1 ®R1A1 81 51 81 781, § I 9 ga1 =redn § b gfiade sfprse e is

going to bring a major change to more than four crore members of the Employees

Provident Fund Organisation which assures portability, transparency, accountability and
efficient services. This is the need of the hour. Also, as I have mentioned, industrial
relations, wages, social security, safety, welfare and working conditions, g1 I Bl
A €09 H W1 € and we are not at all compromising on the interests of workers. CE]
fafcrfhee URoR & aR # 91 9ardT 91, AR SIfeAr Sit 7 9 ™m o1, 84N A
W g 3R AR ga e g1 gl AT 7 &R Ta # R v § et a1
g e 7, gaferg g St HIf o1, 9 T & AR R T S T Ig Bl
B fHar & iR § 9 Gewil ¥ RacRe d=A1 A18d g, #1 T See i a1d
Fel A § I8l o) AfReR g, oifdT H STl ofer Ja¥ed Bl SiffAss fhar,
gl T g & JAHIR & IR H, odd & ST & IR H AR WHR W FHfedg ¥
AR ' 9 wfecgg T SEH BIs HIIEIES] &l 8 9ol &, oifdh conducive

atmosphere for the industry is also necessary because when ever more production

comes, more employability will come in. That is why, my humble request is to take into

consideration all these consultations, and I request all the Members to support this Bill.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister. ... (Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, I have one clarification to seek.

SHRI TAPAN KUMAR SEN: Sir, I also have one clarification to seek.
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would he get this information? I want to know this from the Minister.
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MR. DEPUTY CHAIRMAN: Now, Mr. Tapan Sen.
SHRI TAPAN KUMAR SEN: Sir, I have a few clarifications to seek.
MR. DEPUTY CHAIRMAN: You cannot make a speech.

SHRI TAPAN KUMAR SEN: Sir, the first one is on consensus. The hon. Minister
has made some statement. Mr. Minister, when you have taken the name of an organization
of which I am the General Secretary, please convey to me later or spell out what is there in
it. Otherwise, there will be mis-statement. We had opposed it. Let me put it on record. The
second point is that your file returns recorded that there was a consensus of majority. Now,
I am quoting from the unanimous Report of the Standing Committee on Labour which
examined this 2000 Bill. I quote: “In the given circumstances, our apprehension is that by
further increasing the number of employees and most of the industries being exempted
from such and such provision, mindful of the stout opposition from the majority of the
trade unions...” The Standing Committee, unanimously, recorded it after depositions of
trade unions which were called before the Standing Committee as witnesses. Even after
that your file records say that there is a majority consensus. Which should be relied upon?
This is No.1. Secondly, in this Bill, which you are simplifying, there is a provision of
display of everything, say, whatever Reports they are submitting, etc., in a public place,
that is, inside every workplace. So, with this, the workers came to know what was there in
display, whether his name was registered or not. But, in most of the places, this has been
violated. And, because of that, when a worker dies in an accident, the employer says, “He
is not on my roll.” Nobody can challenge it because nothing is displayed. Already they
are violating it. Now, in this present system, in the name of simplification, you have done

away with that provision of display.
MR. DEPUTY CHAIRMAN: Okay, that is clear. He will reply to it.

SHRI TAPAN KUMAR SEN: It is not okay, Sir. He cannot reply unless it is
explained. He has been misled. It is a serious Bill, and the House will be passing it now.
The thing is that without that display provision, workers do not get to know about things.
At least, in the public sector, they can get to know of it through RTI. But there is no
obligation of RTI in the private sector. Otherwise, how will workers get to know whether

his name is there on the register, or, whether proper registration has been done, etc.?

MR. DEPUTY CHAIRMAN: Okay, Mr. Sen, now conclude. ...(Interruptions)...
Don’t repeat it. You have already said that.

SHRI TAPAN KUMAR SEN: So, how do you address this problem? Actually, in
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the name of simplification, you are doing away with this provision. Kindly clarify as to

how this will be taken care of.
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MR. DEPUTY CHAIRMAN: Now, Mr. Minister, would you like to respond to

these questions?

SHRI BANDARU DATTATREYA: First of all, as regards the issue of migrant
workers, which has been raised, when the Universal Account Number is given,
automatically, there will be transparency and that will ensure portability. That experience

is there. ... (Interruptions)...
SHRI MADHUSUDAN MISTRY: It is not working in reality.

SHRI BANDARU DATTATREYA: The portability provides for that and, that is

why, we need not worry about that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am not allowing you again. No second time, please.

Please sit down. Mr. Minister, would you like to react to him?
SHRI BANDARU DATTATREYA: I will discuss with him.

MR. DEPUTY CHAIRMAN: Okay, that is up to you. ...(Interruptions)... Mr. Sen,

he will discuss with you. That is all.
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Now, the question is:

That the Bill further to amend the Labour Laws (Exemption from Furnishing
Returns and Maintaining Registers by certain Establishments) Act, 1988, be taken into

consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill. In clause 2, there are four Amendments, that is, No.13 by Shri Tapan Kumar
Sen and Shri P. Rajeeve, No.14 by Shri D. Raja and Shri M.P. Achutan, and No.15 by
Shri Derek O’Brien and No.3 by the Minister. Now, Mr. Rajeeve, are you moving your
Amendment?

Clause 2 — Amendment of section 2
SHRI P. RAJEEVE (Kerala): Sir, [ move:

(No.13) That at page 1, line 9, for the word “forty”, the word “fourteen” be
substituted.

Actually, in 1988, nineteen workers were needed. Now, with the advancement of
technology, nineteen workers can produce more than that. So, it should be reduced to
fourteen.

MR. DEPUTY CHAIRMAN: Now, Amendment (No.14) by Shri D. Raja and
Shri M.P. Achuthan. Mr. Raja, are you moving the Amendment?

SHRI D. RAJA (Tamil Nadu): Sir, I move:

(No.14) That at page 1, line 9, for the word “forty”, the word “fourteen” be
substituted.

MR. DEPUTY CHAIRMAN: Now, Shri Derek O’Brien. Are you moving your
Amendment?

SHRI DEREK O’ BRIEN (West Bengal): Sir, the point here is that the number has
been moved from 19 to 40. The Standing Committee’s recommendation, after taking all

sides into consideration, was 25.
So, I move:

No.15 That at page 1, line 9, for the word “forty”, the word “twenty-five” be
substituted.
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MR. DEPUTY CHAIRMAN: Now, the Minister’s amendment. Shri Bandaru
Dattareya.

SHRI BANDARU DATTAREYA: Sir, I move:
(No. 3) That at page 1, for lines 7 to 10, the following be substituted, namely:

“2. In the Labour Laws (Exemption from Furnishing Returns and
Maintaining Registers by Certain Establishments) Act, 1988 (hereinafter
referred to as the principal Act), for the long title, the following long title

shall be substituted, namely:-

“An Act to provide for the simplification of procedure for furnishing
returns and maintaining registers in relation to establishments employing

a small number of persons under certain labour laws.”.
The questions were proposed.

MR. DEPUTY CHAIRMAN: I shall first put the amendment moved by Shri Tapan

Kumar Sen and Shri P. Rajeeve to vote.
SHRI TAPAN KUMAR SEN: Sir, I want division.

SHRISITARAM YECHURY: Sir, don’t look so disappointed. Exercise of democracy
is good for the country.

MR. DEPUTY CHAIRMAN: I agree.

SHRI D. RAJA: Sir, my amendment is also the same. You can take both the

amendments together.

MR.DEPUTY CHAIRMAN: Thatcanbe done. Ishallnow puttheamendments moved
by Shri D. Raja and Shri M. P. Achuthan also together to vote. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, we want division. ... (Interruptions)...

THE MINISTER OF MINORITY AFFAIRS (DR. NAJIMA A. HEPTULLA): When

you have already said that “Noes have it’ then it can’t be done.

SHRI TAPAN KUMAR SEN: You are an experienced Deputy Chairman

...(Interruptions)...

MR. DEPUTY CHAIRMAN: She is more experienced than me and she knows the

rules very well.
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SHRI SITARAM YECHURY (West Bengal): Sir, the former Prime Minister and
the INTUC leaders are leaving the House. So we know what will happen to the fate of
the Bill.

MR. DEPUTY CHAIRMAN: Then why do you insist for division?
SHRI SITARAM YECHURY: We want to register our protest.

MR. DEPUTY CHAIRMAN: Your protest for their going out or protest for
something else?

SHRI SITARAM YECHURY: Both. The fact that they have left ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Are you really insisting? I shall now put the
amendments moved by Shri Tapan Kumar Sen, Shri P. Rajeeve, and Shri D. Raja and
Shri M. P. Achuthan to vote together.

SHRI TAPAN KUMAR SEN: Sir, we want division.

MR. DEPUTY CHAIRMAN: Okay. Let the lobbies be cleared. In Clause 2, there
are two Amendments (Nos. 13 and 14) by Shri Tapan Kumar Sen, Shri P. Rajeeve, Shri D.
Raja and Shri M.P. Achuthan. I am putting to vote all of them together.

The House divided.
MR. DEPUTY CHAIRMAN: Subject to correction:

Ayes: 19
Noes: 49
AYES-19

Achuthan, Shri M.P.
Ansari, Shri Salim
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Narayanan, Shri C. P.
Nishad, Shri Vishambhar Prasad
Parida, Shri Baishnab
Raja, Shri D.
Rajeeve, Shri P.
Rangarajan, Shri T.K.
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Sahani, Dr. Anil Kumar
Saleem, Chaudhary Munvvar
Seema, Dr. T.N.
Sen, Shri Tapan Kumar
Singh, Shri Arvind Kumar
Tiwari, Shri Alok
Tulsi, Shri K.T.S.
Tyagi, Shri K.C.
Yechury, Shri Sitaram

NOTE - 52
Anand Sharma, Shri
Arjunan, Shri K. R.
Batra, Shri Shadi Lal
Bhattacharya, Shri P.
Bhunder, Shri Balwinder Singh
Chandrasekhar, Shri Rajeev
Desai, Shri Anil
Dhindsa, Sardar Sukhdev Singh
Dudi, Shri Ram Narain
Fernandes, Shri Oscar
Gehlot, Shri Thaawar Chand
Goel, Shri Vijay
Gohel, Shri Chunibhai Kanjibhai
Gowda, Prof. M.V. Rajeev
Gujral, Shri Naresh
Heptulla, Dr. Najma A.
Irani, Shrimati Smriti Zubin
Jain, Shri meghraj
Jaitley, Shri Arun
Jangde, Shri Bhushan Lal
Javadekar, Shri Prakash

Judev, Shri Ranvijay Singh
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Kashyap, Shri Ram Kumar
Khan, Shri K. Rahman
Khanna, Shri Avinash Rai
Kore, Dr. Prabhakar
Maitreyan, Dr. V.

Manjunatha, Shri Aayanur
Muthukaruppan, Shri S.
Naqvi, Shri Mukhtar Abbas
Natchiappan, Dr. E.M. Sudarsana
Navaneethakrishnan, Shri A.
Pandian, Shri Paul Manoj
Patil, Shri Basawaraj

Patil, Shrimati Rajani
Rangasayee Ramakrishna, Shri
Rapolu, Shri Ananda Bhaskar
Rathinavel, Shri T.

Raut, Shri Sanjay

Ravi, Shri Vayalar

Saini, Shri Rajpal Singh
Salam, Haji Abdul

Sancheti, Shri Ajay

Sasikala Pushpa, Shrimati
Selja, Kumari

Selvaraj, Shri A.K.

Shukla, Shri Rajeev

Singh Badnore, Shri V.P.

Sood, Shrimati Bimla Kashyap
Sudharani, Shrimati Gundu
Tarun Vijay, Shri

Vijila Sathyananth, Shrimati

The motions were negatived.

Bills
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SHRI SITARAM YECHURY (West Bengal): Sir, does the total number, i.e., 68,

satisfy the Quorum? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, there is already Quorum. Anyhow, you cannot

raise it now. I have started the voting process.
I shall now put the Amendment (No.15), moved by Shri Derek O’ Brien, to vote.
The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the Amendment (No.3) moved by the

Minister to vote.
The motion was adopted.
Clause 2, as amended, was added to the Bill.
New Clauses 2A and 2B

MR. DEPUTY CHAIRMAN: Now, there is insertion of a new Clauses 2A and 2B.
There is one Amendment (No.4) for insertion of a new Clauses 2A and 2B by the hon.

Minister.

SHRI BANDARU DATTATREYA: Sir, I move:
No. 4. That at page 1, after line 10, the following be inserted, namely:-

“2A. In section 1 of the principal Act, in sub-section (1), Amendment
for the words “Exemption from”, the words of section 1,

“Simplification of Procedure for” shall be substituted.’.

2B. In section 2 of the principal Act, in clause (e), for the =~ Amendment

word “nineteen”, the word “forty” Shall be substituted.”.  of section 2.

That at page 1, after line 10, the following be inserted,

namely:-
“2A. In section 1 of the principal Act, in sub-section (1), Amendment
for the words “Exemption from”, the words of section 1.

“Simplification of Procedure for” shall be substituted.’.

2B. In section 2 of the principal Act, in clause (e), for the ~ Amendment

word “nineteen”, the word “forty” Shall be substituted.” of section 2.

The question was put and the motion was adopted.
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New Clauses 24 and 2B were added to the Bill.

Clause 3-Substitution of new section for section 4.

MR. DEPUTY CHAIRMAN: In Clause 3, there are six Amendments (Nos. 16 &
17) by Shri Vivek Gupta. Are you moving?

SHRI VIVEK GUPTA (West Bengal): Sir, I move:
No. 16 That at page 2, after line 17, the following proviso be inserted, namely:-

“Provided further that the small establishments shall not be a subsidiary or
associate with a larger company or derives more than fifty per cent of its
revenue from one large entity, in which case the exemption from furnishing
the return or to maintain the registers required to be furnished or maintained
under that Scheduled Act shall not apply to them”.

“Provided also that if the small establishments as defined under this Act have
a turnover exceeding rupees ten crore, the exemption from furnishing the
returns or to maintain the registers required to be furnished or maintained

under that Scheduled Act shall not apply to them”.
17. That at page 2, after line 27, the following be inserted, namely:-

“(c) ensure that safety and health registers or guidelines under the respective

Scheduled Act are strictly followed by the small establishments”.
The questions were put and the motions were negatived.
SHRI BANDARU DATTATREYA: Sir, I move:

(No.5) That at page 2, line 5, for the figure “2011”, the figure “2014” be
substituted.

(No.6) That at page 2, line 30, after the words “by an employer”, the words “cither

in physical form or” be inserted.

(No.7) That at page 2, line 32, after the words “Provided that”, the words “in case of

computer, computer floppy, diskette or other electronic form” be inserted.

(No.8) That at page 2, line 36, after the words “Scheduled Acts”, the words “either

in physical from or” be inserted.

The questions were put and the motions were adopted.

Clause 3, as amended, was added to the Bill.
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Clause 4 -- Substitution of new Schedules for First
Schedule and Second Schedule.

MR. DEPUTY CHAIRMAN: In Clause 4, there are four amendments (Nos.9-12)
by the hon. Minister.

SHRI BANDARU DATTATREYA: Sir, I move:

(No.9) That at page 3, line 32, for the figure and word “31st January”, the figure
and word “30th April” be substituted.

(No.10) That at page 3, line 33, for the word “December”, the word “March” be
substituted.

(No.11) That at page 5, line 13 the words “TO FORM” be deleted.
(No.12) That at page 5, after 18, the following be inserted namely:-
“ANNEXURE-II

(See item no.6)

Serial number Name of the Date of Permanent
employee/worker employment address
1 2 3 4”

The questions were put and the motions were adopted.
Clause 4, as amended, was added to the Bill.
Clause 1 -- Short title and commencement

MR. DEPUTY CHAIRMAN: In Clause 1, there is one amendment (No.2) by the
hon. Minister.

SHRI BANDARU DATTATREYA: Sir, I move:
(No.2)That at page 1, line 4, for the figure “20117, the figure “2014” be substituted.
The question was put and motion was adopted.
Clause 1, as amended, was added to the Bill.
Enacting Formula

MR. DEPUTY CHAIRMAN: In the Enacting Formula, there is one amendment
(No.1) by the hon. Minister.
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SHRI BANDARU DATTATREYA: Sir, I move:

(No.1) That at page 1, line 1, for the word “Sixty-second” the word “Sixty-fifth” be
substituted

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI BANDARU DATTATREYA: Sir, I move:
That the Bill, as amended, be passed.
The question was proposed.
...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, since the amendment that we had
moved has not been accepted by the House, while, accepting that the House has the right,
and in protest, given our understanding, we think it is wrong for the entire working class

in our country, we stage a walk out.
(At this stage, some hon. Members left the Chamber.)

SHRI D. RAJA (Tamil Nadu): Sir, since our amendment was negatived, in the

interest of the working class, we walk out.
(At this stage, some hon. Members left the Chamber.)
SHRI K.C. TYAGI (Bihar): Sir, in protest, we also stage a walk out.
(At this stage, some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: These are all democratic rights. No problem.

...(Interruptions)... The question is:
That the Bill, as amended, be passed.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we take up the Apprentices (Amendment) Bill,
2014. Shri Bandaru Dattatreya to move the Bill.

The Apprentices (Amendment) Bill, 2014

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I move:



